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Discontinuation of filing of certain returns by Insurers and Insurance Brokers
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Pursuant to notification of the IRDAI (Payment of Commission) Regulations, 2023, it
is hereby clarified that insurers and insurance brokers are not required to furnish the
following returns and certificates to the Authority:

1. ST GETel & g fqa=forat/ Returns by Insurance Brokers:

TSR SIL3MS (S gonen) fafem, 2018 & fafaw 39 & Iu-fafaw (1) & TS (@)
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Returns as per the Clause (d) of sub regulations (1) of Regulations 39 of the IRDAI
(Insurance Brokers) Regulations, 2018 with a certificate (as per Annexure |-D of
the said regulations) related to the confirmation that the insurance broker has
received remuneration for direct insurance business within the prescribed limits
outlined in Regulation 26 of the said regulations.

2. 1 gATel & gRT YHTUNSRUT / Certification by Insurance Brokers:

3 GOTRU & Tey H UUT BRY SR TUwaN (3rRiar IHweE) & gRI IHiid

THIUTS (IMSREITSTS (AT gare) fafam, 2018 &t Syt Il - B S
diareedl § ur TR iR o yiram Swdad fafaal & fafay 34 & 3u-
fafaw (9) & SR fAeffiva diarel & s &1

Certificate (Schedule Il — Form W of the IRDAI (Insurance Brokers) Regulations,
2018) endorsed by Principal Officer and CFO (or equivalent), related to the
confirmation that the remuneration and other payments received from the insurer
are within the specified limits as per sub regulations (9) of the regulation 34 of the
said regulations.
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3. ST gaTe P Fged HRAaTe SaTwate gRT YHIUY:

Certificate by Insurers engaging Insurance Brokers:

bl & el 3R TWuweil gRT GATLRT U1V (STESRSITSNTE (SHAT Geire)
faffam, 2018 B ST 11 - B S&9), UD Galld & [oIT SfelvT-37ei7, Tie i
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Certificate (Schedule Il — Form W of the IRDAI (Insurance Brokers) Regulations,
2018) signed by the CEO and CFO of the insurer, separately for each broker, if
the remuneration and other payments made to the broker exceed the stipulated
limits as per sub regulation (9) of Regulation 34 of the said regulations.
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